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GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

Bengaluru-560001

Date: 31st January, 2023.

RECOMMENDATION

Sub: Departmental Inquiry against Shriyuths:

(1)

S.Shankarappa, the then Panchayath
Development Officer, Burudagunte Grama

* Panchayath, Chintamani Taluk, presently
- working as Secretary, Y.Hunasenahalli Grama

Panchayath, Shidlaghatta Taluk,
Chikkaballapura District; and

~ (2) S.Srinath, Panchayath Development Officer,
- -—— - = :Burudagunte -Grama-Panchayath,—Chintamani

Ref::

Taluk, Chikkaballapura District-reg.

1) Government Order No.rpwss/104/mees0se/2020,
Boneedd, dated: 30/09/2020 and Corrigendum,
dated: 08/04/2021.

2) Nomination Order No.UPLOK-2/DE/181/

2020, Bengaluru, dated: 13/10/2020 of
Upalokayukta, State of Karnataka, Bengaluru.

.

Dr. B.R. Ambedkar Veedhi,



3) Nomination Order No.UPLOK-2/DE/71/
2021, Bengaluru, dated: 28/06/2021 of
Upalokayukta, State of Karnataka, Bengaluru.

4) Inquiry Report dated: 30/01/2023 of

Additional Registrar of Enquiries-14, Karnataka
Lokayukta, Bengaluru.

*kkkk

The Government by its order dated: 30/09/2020 and
08/04/2021 initiated the disciplinary proceedings against (1) Shri
S.Shankarappa, the then Panchayath Development Officer,
Burudagunte Grama Panchayath, Chintamani Taluk, presently
working as Secretary, Y.Hunasenahalli Grama Panchayath,
Shidlaghatta Taluk, Chikkaballapura District; and (2) Shri
S.Srinath, Panchayath Development Officer, Burudagunte Grama
Panchayath, Chintamani Taluk, Chikkaballapura District
(hereinafter referred to as Delinquent Government Officials, for
short as DGOs No.l1 and 2) and entrusted the Departmental

Inquiry to this Institution.

. This Institution by Nomination Order (1) No.UPLOK-2/DE/181/
2020, Bengaluru, dated: 13/10/2020 and (2) No.UPLOK-2/DE/
71/2021, Bengaluru, dated: 28/06/2021 nominated Additional
Registrar of Enquiries-14, Karnataka Lokayukta, Bengaluru, as the
Inquiry Officer to frame charges and to conduct Departmental
Inquiry against DGOs No.l1 and 2 for the alleged charge of

misconduct, said to have been committed by them.
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3. The DGO No.1, Shri S.Shankarappa, the then Panchayath

Development  Officer, : Burudagunte @ Grama  Panchayath, P

Chintamani — Taluk, presently  working as  Secretary,

Y.Hunasenahalli Grama Panchayath, Shidlaghatta Taluk,

Chikkaballapura District; and DGO No.2, Shri S.Srinath,
Panchayath Development - Officer, Burudagunte Grama

Panchayath, Chintamani Taluk, Chikkaballapura District were

tried for the following charges:

ANNEXURE-I
CHARGE

That, you DGO No.l, Sri. S Shankarappa, the then
Panchayath Development Officer, Burudagunte Gram
Panchayath, Chintamani Taluk, Chikkaballapura, an amount
of Rs.14,500/- has been credited to the account of one
Chinnaramakka w/o Venkatarayappa on 05/12/2012 after
_taking her photograph standing near_the foundation of some
other person on 24/11/2012 and thereby misappropriated
an amount of Rs.14,500/-.

That, you DGO No.2 Sri. S Srinath, Panchayath
Development Officer, Burudagunte Gram Panchayath,
Chintamani Taluk, Chikkaballapura has committed the
following misconduct :-

i. You DGO No. 2 Sri. S Srinath, Panchayath
Development Officer, Burudagunte Gram
Panchayath, Chintamani Taluk, Chikkaballapura
while working as PDO of the said Gram Panchayath
have not uploaded the photographs under GPS, the
building license have not been produced before the
investigating officer to substantiate that the amount
released in favour of each beneficiary under Basava
Housing Scheme at each stage of construction was
credited to the account of the said beneficiary only.
You have not produced the bank account extracts
also. Therefore, financial irregularities have been
committed by you in implementation of the said

housing scheme.



ii.  You DGO No. 2 have not produced photographs or
documents before the I[.O. with respect to the
construction of toilets but prepared the bills relating

’ to the construction of toilets. ’

iii.  You DGO No. 2 have not produced photographs or
documents to prove that Sri. Venkatapathy and Sri.
Venkataramanappa had constructed cow sheds but
you—have --prepared—the---bills - relating - to---the -~
construction of those cow sheds.

_Thus, you DGO No. 1 & 2 had failed not maintain
absolute integrity and devotion to duty and committed an act
which is unbecoming of a Government Servant and therefore
you DGOs had committed dereliction of duty and misconduct
under Rule 3(1) of Karnataka Civil Services (Conduct) Rules,
1966. Hence, this charge.

4. The Inquiry Officer (Additional Registrar of Enquiries-14) on proper
appreciation of oral and documentary evidence has held that, the
Disciplinary Authority has ‘Not Proved’ the charge leveled against
DGO No.1, Shri S.Shankarappa, the then Panchayath
Development = Officer, Burudagunte  Grama = Panchayath,
Chintamani Taluk, presently working as Secretary,
Y.Hunasenahalli Grama Panchayath, Shidlaghatta Taluk,
Chikkaballapura District; and DGO No.2, Shri S.Srinath,
Panchayath Development Officer, Burudagunte Grama

Panchayath, Chintamani Taluk, Chikkaballapura District.

5. On perusal of the Inquiry Report, in order to prove the guilt of the
DGOs No.1 and 2, the Disciplinary Authority has examined two
witnesses i.e., PW-1 and PW-2 and Ex. P-1 to P-15 documents

were got marked. DGOs No.l1 and 2 have examined themselves as
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DW-1 and DW-2 respectively and Ex. D-1 to D-5 documents were

got marked. s

6. On re-consideration of Inquiry Report and taking note of the

—totality-of-the-circumstances-of-the-case;,-I-do-not-find-any-reason—-
to interfere with the ﬁndihgs recorded by the Inquiry Officer.
Therefore, it-is hereby recommended to the Government to accept
the report of Inquiry Officer and to exonerate DGO No.l, Shri
S.Shankarappa, the then Panchayath Development Officer,
Burudagunte Grama Panchayath, Chintamani Taluk, presently
working - as Secretary, Y.Hunasenahalli Grama Panchayath,
Shidlaghatta Taluk; Chikkaballapura District; and DGO No.2, Shri
S.Srinath, Panchayath Development Officer, Burudagunte Grama
Panchayath, Chintamani Taluk, Chikkaballapura District of the

charges leveled against them.

7. Action taken in the matter shall be intimated to this Authority.

Connected records are enclosed herewith.

9/,- g\\\\‘l/?

(JUSTICE K.N.PHANEENDRA)
UPALOKAYUKTA-2
STATE OF KARNATAKA.
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ANNEXURE NO.I
CHARGE

That, you DGO No. 1, Sri. S Shankarappa, the then Panchayath
Development Officer, Burudagunte Gram Panchayath, Chintamani
Taluk, Chikkaballapura, an amount of Rs.14,500/- has been
credited to the account of one Chinnaramakka w/o
Venkatarayappa on 05/12/2012 after taking her photograph
standing near the foundation of some other person on 24/11/2012
and thereby misappropriated an amount of Rs.14,500/-.

That, you DGO No.2 Sri. S Srinath, Panchayath Development
Officer, Burudagunte Gram Panchayath, Chintamani Taluk,

Chikkaballapura has committed the following misconduct :-

i. You DGO No. 2 Sri. S Srinath, Panchayath Development
Officer, Burudagunte Gram Panchayath, Chintamani
Taluk, Chikkaballapura while working as PDO of the
said Gram Panchayath have not uploaded the
photographs under GPS, the building license have not
been produced before the investigating officer to
substantiate that the amount released in favour of each

beneficiary under Basava Housing Scheme at each stage

&
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of construction was credited to the account of the said
beneficiary only. You have not produced the bank
account extracts also. Therefore, financial irregularities
have been committed by you in implementation of the

said housing scheme.

ii. You DGO No. 2 have not produced photographs or
documents before the 1.0O. with respect to the
construction of toilets but prepared the bills relating to

the construction of toilets.

iii. You DGO No. 2 have not produced photographs or
documents to prove that Sri. Venkatapathy and Sri.
Venkataramanappa had constructed cow sheds but you
have prepared the bills relating to the construction of

those cow sheds.

Thus, you DGO No. 1 & 2 had failed not maintain absolute integrity
and devotion to duty and committed an act which is unbecoming of
a Government Servant and therefore you DGOs had committed
dereliction of duty and misconduct under Rule 3(1) of Karnataka

Civil Services (Conduct) Rules, 1966. Hence, this charge.

ANNEXURE NO. II
STATEMENT OF IMPUTATIONS OF MISCONDUCT

According to the complainant :- The complainant has made
the following allegations against the respondents and has produced

some documents:
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1. The respondents have prepared bills pertaining to
single house in the name of 2 persons and seeking
bribe of Rs.1,500/-.

2. P.D.O. has granted Government land (mo@3wesbd)

for sheep crab (30 308)

3. N.O.C. is given for Dhaba Hotel in Government
land.

4, The bills are not prepared pertaining to
construction of Toilets.

5. Seeking bribe of Rs.300/- for issue of Job Card.

The respondent No.l1 has filed comments denying the complaint
averments interalia contending that the list of beneficiaries under
Housing Scheme are approved by R.G.R.H.C.L, as per the selection
list submitted by Grama Sabha. It is further contended that
beneficiary code is prepared for each beneficiary, the photographs
of the construction of each stage are taken through G.P.S. showing
latitude and longitude and through online, photos are uploaded
and after audit, the amount is credited directly to the account of
beneficiary. He has further stated that even with regard to the
toilets constructed under Swacha Bharath Mission, after taking
photographs in G.P.S. system, amounts are directly credited to the

account of the beneficiaries.

Respondent No.2 has filed comments denying all the allegations.
The S.P, KLA, Chikkaballapura was directed to investigate and
submit report. Accordingly he has submitted the report with

documents interalia contending that during implementation of

Basava Housing Scheme 2010-11, the then Panchayath

B
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Development Officer Sri.S.Shankarappa by taking the photographs
of some other foundation and uploading the same to the website of
Basava Housing Society has credited an amount of Rs.14,500 /- to
Chinnaramakka W/o.Venkatarayappa and thereby misused the
Government fund. The said S.Shankarappa was impleaded as

respondent No.3.

The said respondent No.3 has filed comments denying the
allegations made against him and has further stated that after
inspecting the spot and tallying the extent and boundaries with
that of the building licence he has released the amount to
Chinnaramakka. He has produced documents in support of his

contentions.

The Investigating Officer has submitted the report opining that
none of the allegations made by the complainant have been
substantiated during enquiry. He has also produced the statement
of the complainant, respondent No.1 and 2 and one Sri. S.V

Manjunatha.

In the statement of the complainant the following allegations
have been made:

1) Bills have been prepared alleging that Cow Sheds have
been constructed pertaining to Venkatapathi and Late
K.Chandrappa.

2) Khata has been effected in the name of 5-6 persons
pertaining to the land which belongs to Police Department.

3) Bill has been prepared to Dhaba Hotel showing it as Cow
Shed.
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4) In Basavapura Village though Toilets were not constructed,
during 2017-18, amounts have been released in favour of
7-8 persons.

5) Prior to 2012-13 in ChikkaKurubaraHalli, Maravapalli and
Deshavarapalli without constructing the houses, taking
the photographs of some other houses, amounts have been

misused.

6) N.O.C. has been given to a Dhaba situated in Government
land and P.D.O. has facilitated in getting electricity
connection to the said Dhaba.

7) Manjunath, photographer under NAREGA Scheme is
demanding money at the behest of P.D.O, Srinath.

14) As regards the above complaint allegations, from the scrutiny
of the documents produced by the Investigating Officer,

following discrepancies can be observed:

1.(a) Allegation regarding construction of houses and
preparation of bills under Basava Housing Scheme: The
Investigating Officer has produced the list of beneficiaries
from 2012 to 2018 with photographs and the details
regarding the credit of amount to the account of
beneficiaries. The Investigating Officer has produced ' the
payment details relating to Indira Awas Scheme 2011 -12.
The Investigating Officer has produced the documents
stated to be relating to payment of wages under NAREGA
Scheme pertaining to housing schemes from page No.95 to
111. All those documents from page No.95 to 111 relate to
the construction of house of one Saraswathamma under

Basava Housing Scheme.

g2



No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
8

(b) From the perusal of the alleged GPS uploaded photographs
of different stages of construction of houses of the
beneficiaries under Basava Housing Scheme, it can be seen
that the photographs are not clearly visible, the longitude
and latitude are not visible. The said photographs are
uploaded by PDO. There are no photographs uploaded by
public. In page No.51, the list of 10 beneficiaries with the
amount released and the stage of completion have been
given. However, from comparing the said list with the
photographs and the amount released information furnished
from page No.52 to 61, it is seen that in page No.54, the
details of the beneficiary Venkataramanamma W/o Erappa
is found, but in the ‘released information’ though the
amount credited dates have been mentioned as 18/5/16,
1/6/16,22/11/2016,. 19/4/17 and 25/10/17, the account
numbers and whether amount is credited successfully or
not have not been mentioned with respect to 22 /11/16 and
19/4/17 for a sum of Rs.37,500/- each. (But in page No.51
the total amount credited to the account of
Venkataravanamma W/o Erappa is shown as Rs.1,49,800 /-
Similarly in page No.55 relating to Smt Maramma W/o
Narayanappa, there is no mention of account number and
whether the amount has been credited successfully or not
on 8/9/2016 in a sum of Rs.24,700/-. The date of credit of
Rs.29,800/- has not been mentioned. But, in page No. 51 it
is stated that the amount of Rs.1,19,800 /- has been
credited to the account of beneficiary. In page No.56 relating

to Smt. Muninarasamma W/o Eranna, date of credit of

N
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Rs.29,800/- is not mentioned. In page No.57 relating
to Narayanamma W/o D.A Muniraju, the account number
and status of ‘success/failure’ relating to credit of an
amount of Rs.30,000/- has not been mentioned, but in page
No.51 the entire amount of Rs.1,19,800/- is shown to have
been credited. In page No.58 relating to Smt.
Venkataravanamma W/o Anjinappa, date of credit of
Rs.59,800/- has not been mentioned. In page No.59 relating
to Smt. Ramanjamma W/o Muniraju and in page No.60
relating to Smt. Umadevi W/o Shankar Reddy the dates of
credit of amount have not been mentioned with respect to
Rs.29,800/—, Rs.30,000/- Rs.24,700/- and Rs.29,800/- and
Rs.34,700/ - respectively.

(c) Similarly in page No.63, list of 14 beneficiaries has been
produced. In page No.64 relating to Smt. Gangamma W/o
Peddanna, the credit account number and the status of
credit (success/failure) has not been mentioned with respect
to an amount of Rs.37,500/- dt.19/4/17 but, in page No.63
the credited amount is shown as Rs.1,49,800/- which
includes the said amount of Rs.37,500/-. Page No.68 and
69 relate to Venkatamma W/o Pedda Venkataramanappa,
Muniraju S/o Pedda Venkataramanappa. In page No.68
relating to Manjula W/o T.Shankarappa and page No.69
relating to Subbamma W/o.Muniyappa there is no mention
of the credit account number and the status of the credit
(success/failure) with regard to an amount of Rs.37,300/-
dt.19/4/17.

(d)In the investigation report, the Investigating Officer has
opined that the allegations of the complainant with ;egard to

é-
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irregularities in construction of houses and preparation of
bills under Housing Scheme are not proved. But, from the
scrutiny of the documents produced by the Investigating
Officer as discussed above, it can be made out that there are
variations in between the documents. No photographs
uploaded under GPS, the building licence etc., have been
produced to substantiate that the amount released in favour
of each beneficiary at each stage of construction was
credited to the account of said beneficiary only. No Bank
account extracts have been produced. Therefore, the
allegation of the complainant that financial irregularities
have been committed in implementation of Housing Scheme

seems probable.

2. As regards the allegation pertaining to bills towards
construction of Toilets:

The complainant in his statement before Investigating Officer
has alleged that even without construction of Toilets, amounts
have been released during 2017-18. Page No.165 to 171 of the
investigation report are the copies of notices issued by the
respondent No.l to Sharadamma W/o Venkataramanappa,
Mohamad S/o Shafie, Narayanamma D /o Venkatarayappa,
Lakshmidevamma W/o Anjinappa, Muniyamma D/o
Munikrishnappa, Venkatalakshmamma/Dodda
Narasimhappa, Venkatanarasamma/Narasimhappa,
Shamala/Nandisha, Kalpana/Shivananda, Venkatamma/
Dodda Narasimhappa, Byrappa S/o Dodda Nagappa. All the
said notices are dt.9/7/18. In all the said notices it is stated
that after receiving amount for construction of Toilet under
SBM  Scheme, they have removed the cement

B
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ring/pan/door/building. No photographs or documents except
a photograph at page No.128, have been produced with
respect to the construction of Toilets. Therefore, the
documents produced by the Investigating Officer substantiate

the allegation of complainant in this regard.

3. As regards the allegation that Government land is given for
Sheep Crab: Neither the Investigating Officer nor complainant
has produced any corroborative document.

4. As regards giving NOC and providing electricity connection
to Dhaba allegedly situated in Government land: No
documents have been produced either by the complainant or
by the Investigating Officer.

S. As regards irregularities in construction of cow sheds:

a) In the statement given before the Investigating Officer on
8/6/2018 the complainant has alleged that bills have been
prepared in the name of Venkatapathi and late K.Chandrappa
as though Cow Sheds have been constructed. The
Investigating Officer has produced 2 copies of notices
dt.29/6/18 given by P.D.O to Venkataramanappa S/o
Narasimhappa and Venkatapathi S/o Ramappa. In both the
said notices it has been recited that during 2015-16
Rs.35,000/- each was granted for construction of Cow Shed to
the above persons, but they have removed the roof/stone slabs
sheet/building of the said Cow Shed without bringing to the
notice of Gram Panchayath. However, no document pertaining
to late Chandrappa has been produced.

b) Therefore, from the above notices issued by the respondent
No.1, firstly it becomes clear that the said notices have been

issued subsequent to statement given by complainant on

&
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8/6/18. Secondly it becomes, clear that Venkataramanappa
S/o Narasimhappa and Venkatapathi S/o Ramappa were
granted Rs.35,000/- each for construction of Cow Sheds. Even
according to the said notices the said Cow Sheds have been
altered. As per the statement of respondent No.1 before
Investigating Officer, the roof sheets of the Cow Shed were
damaged due to rain and therefore the beneficiary had
converted it into a house. He has also conceded in the
statement that Venkatapathi has also converted the Cow Shed
into house. However, no document or photograph has been
produced to prove that the above persons had constructed
Cow Sheds. Therefore, the allegation of the complainant that
bills have been prepared as though Cow Sheds have been
constructed is to be held probable and believable.
6. As regards giving khata with respect to the land which

belongs to Police Department: The complainant has not
produced any document to substantiate the said allegation.
The Investigating Officer has produced a letter addressed by
respondent No.l to the Tahsildar wherein it is stated that
there is a police out post in Sy.No.1 of Burudugunte Village
which is about 120 years old and is in dilapidated condition.
Through the said letter respondent No.1 has sought for the
documents relating to Sy.No.1 like Akarbund, etc., and for
demarcation of the boundaries of the said land. No other
document is available to substantiate the allegation made by
the complainant in this regard. |
15) The complainant had filed the complaint only against respondent
No.l1 and 2. After the submission of investigation report,
respondent No.3 was impleaded. In the investigation report it is

opined that during the tenure of respondent No.3, an amount of

&
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Rs.14,500/- has been credited to the account of Oone
Chinnaramkka W/o Venkatarayappa on 5/12 /2012 after taking
her photographs standing near the foundation of some other
person on 24/11/2012 and thereby there is misappropriation of
amount of Rs.14,500/-. In this regard along with the investigation
report, the details of the beneficiaries with photographs of different
stages of construction and ‘amount released information’ have been
produced at page No.248, similar to that of the other beneficiaries,
Even the said photograph is not clearly visible. The respondent
No.3 has produced the copy of inspection report (80D 033

Todeome @30). The date of report is shown as 24/1 1/2011. The date

of GPS below the photograph is shown as 17 /11/2012. The date of
building licence is mentioned as 4/6/2010. It was valid only for a
period of 6 months as per condition No.8. The amount has been
credited to the account of the beneficiary on 5/12 /12. Therefore, I
am of the opinion that there are sufficient materials to hold that
the opinion of the Investigating Officer that the amount of
Rs.14,500/- has been released without construction of foundation
and by taking photograph of the beneficiary near the foundation
constructed by some other person is probable. From the copy of the
attendance register extract and the certificate issued by the present
PDO, it can be seen that the respondent No.3 was the Secretary
and was in additional charge of PDO from 30/10/12 to 31/12/12.
Therefore respondent No.3 was the PDO during the relevant period
and he has signed the inspection report and during his tenure an
amount of Rs.14,500/- has been credited to the account of
Chinnaramakka. Therefore, I am of the opinion that there are

sufficient grounds to proceed against the respondent No.3 also.
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The respondent No.2 is a Bill Collector. In the complaint it is
alleged that the respondent No.2 was taking bribe from the
beneficiaries. However, there are no sufficient materials in this
regard. Therefore the allegation of the complainant against
respondent No.2 is not substantiated.

In view of the above discussion, there are sufficient materials to
opine that there is dereliction of duty and lack of absolute integrity
on the part of respondent No.1 and 3 in discharge of their duties as
Government servants on the part of the respondent, which attracts
Rule.3 of K.C.S.(Conduct) Rules, 1966.

Therefore, acting under Section 12(3) of Karnataka Lokayukta Act,
1984, recommendation is made to the Competent Authority for
initiating disciplinary proceedings against Sri. S. Shankarappa, the
then Panchayath Development Officer, Burudagunte Gram
Panchayath, Chintamani Taluk, Chikkaballapura District, and to
entrust the departmental inquiry to this authority under Rule 14-A
of the Karnataka Civil Services (Classification, Control and Appeal)
Rules, 1957.

3 QOB BRETPTRCTR/OND), (BUWF3F e w0r) &.3.5°-1 =
GR.P.~2 TIOR TDLAD), @@ 00IRE [030 S.X.P-1 TID
QAJ00%: 14-12-2020 ToTd 53339 8.3.3°9.-2 ORI QJ003 08-09-2021
BOWD TPRTINTY, B.3.3°.0=0 TP R[PDE BePs, JoDT-11 3.2.0%°
(RA®) TR’ O ©RODY mNIFCINTZT.  ©.3.3°TH 3BRQIRYTE,
SBRETNE DWOTHODT), &PBLODATHTYT.

8.3.3°0TVNET TODSNE TOBeOFMON ©=FZ FYATIT.

B



21)

22)

No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
15

RDEYOR STRBINPR FOWORATOE, 3.3.9°-1 TR0 AN ée@éoﬁaz&&
Bedoond, SRR~ B X 3030F (R.A.F0. 181/2020) @BH’ I,
9D HePFoRY T TR0 MO FOWOWNE  FoOINFTWEF 3TN
Tonp THes L.8.L. 8A Q. 01-11-2012 dow 31-03-2013 IR TonRn
Q. 01-04-2013 ©d0ox® 31-12-2013 TITR TooPFBSF 3TN 63?55
DBFLAZES OB TePTT.  BALOPTONHD  Torw  TRITITT)
ROOIPN BRBODI), BB, IR, WOOOHT), FYATTT.  BIBONY,
BRBWN  BVTOPTOOHIL.  IIN  SPEII), JRDPRAY  DOTH
BePTTT. TBRCTRTRETH/ONY  TevT QY WODND  IZF
BROTONG), TR IRFBe 337, SRETIINNYOYBOD Bewchzs.

OBTOZ B X" eIy, ©.B.P.-2 (R Jo. 71/2021) IR, ODI
RePTONY  WOTRMOE  MoEd  TJOWOWEOH  ToIWS ORI,
TN . 20-03-2014 dorm  08-08-2019 T=3A sss-aé
VBFLATZES ©OZ HBeYTTT.  BWOOWJIOWD, 0.27-08-2018 ToTH
WITRTT SReTocNE BRDCT VRETID, BRD WRFR FOWOPRBOF
3%, JOROHY @y Bo. 6 WT> F0. 15 BY ARV NG, BRTTTD
ROATOT  STRETNH  ToRETINDJYAYHIOTD  BewTOTT, Slale
BALDORTOND Torve BRTITOTD 03 X0, 68 B JViored BIvRTB
I Wi BFoRNBROONR  TOdeDA, OO BIWR, BN, IdHD
STOONY  TOFEBORDT TODBODT, BLPTONH BYADIOY. =[BT
0dRexI0D IBITY ONSAE PUODHNOD JATFE JOIW  FFOD
o033 WIW), TOSEDA, 23¢3 PIOFROD Frewdpe T ERE IPRT

%



23)

24)

25)

26)

27)

No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
16

21} §R88 TOdeOIODY 08 eBOROES crmsDeBoﬁoab°1 RQATRYOY. ©BdoT,
T SYTe TIF W, ARETBRNPHOPBOT BevTTT.

B RORODY, GARIIC QG sleeaReRnd  slney
ROWORATOZ, &xY TWRTTF I, IdweN BRDDTTE 8¢
BOTLITROT,  ARTIY, VB~ HOTD Tone i), .&.—1 00T d.&.~
4 BTR3NS TODLRANTTY, MEAERORTTVT. WTT0Z IATRFTONTOT
8¢ 3T, TFRDCT YOTOREFIOW, V.BUR~2 HOW Y JRRATY,
Q..5 00T J.2.15 WDRENTR), MHISRERORIS.  8.3.3°.—-1 TZ[DH
353534 @.dw@qg—l R0W, A.8.-1 20T J.8.2 R’D&, 8.8.3°.-2 =D
B, BB -2 QOW, IF, ITweN A.R-3 00T J.R.-5 TIVNS
TODLDEODTY, MTBOBRRBLORTZIT.

02303 wﬁdaﬁd Z3=oN =T amwwsﬁ DOBCATEROND. ©3.8.3° TR
sme QN3 mdwm‘i aﬁoo@:fbdoagd
3 FYTOB O33N 5301 asaFOSﬁ& emcgpébﬁod)gd.

©®03-1 : D2FOTTo TRTTY) &.3.3°0=NE 3poee
BTORCOT e:ed.raemﬁe;me1 &N TBRATI0ONC?

©903-2: : 333309
5&3353301 0BT OOND BB, @a;éa)dm BIPDT B wz@ﬁem
mg a@m& F0deDRCOONID.

BeYOB® TJROR BN WS ATS FCNVOT WSTRY) Bz $IF0ROSH.

©03 1 : amcasé%mn
03 2 : 9035 33303,



28)

29)

30)

31)

No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
17

FooNned

BRDTTD  $R.R.O[ONGE & N YeTFT, TOWONS ORI

©PT0 TN O DA. JOFTI

w!

TOWONS eﬂapwe)% 9TOD, LOTBNOES
ME  HOWIOWS, WOTRES TORD, WIWRIT BG AT TG
ROATH AT,

®. 30-09-2020 Bow RTFTW Be3 RoLB; MOWH/104/MR0TE0/2020
Boneedd ©.30-09-2020 TOT RFFIBHNT, VWY 8¢ SFT. TP
9RT BB ITN STRTRNTY, SFOOB XTFSTID . 08-04-2021
TOTH IR SWESB/I), 3% TOTS. ToT B.4. §O. 181/2020 ToNR
8.5, 0. 71/2021 B OTE RA@. REIWY, 20LC3PN IBRLD QAT00T
15-07-2021 TOW> 7PTmYZ  EReFIOINTOOT STeZ  BETIROBT)
QNIW. B¢ BoTH YRHD GAFP-l Q0D B¢ T P [
@.5;50.—2 RO LOBRYUINT.

8¢ 30307 (&R.5°.-1) 3BT BJrod AR [eE -2 FOOREWHEO3TVN ToNe

TPOO  TWOIOWS @apw@% ©OTO0PN  deos  01-11-2012 207
3]1-03-2013 O=3R Tone 0003 01-04-2013 207 31-12-2013 TIT3R
LTI TR TOWIONSONE) TooRFBEFOIPN FIF, ATFLATIZE
©08 BewTHTS. ©TT03 8o B (V.R.IP.-2) [N O. 20-03-2014
003 08-08—2019 THIBR 2T TR TOWWONONY &.8.8. &SN
333, DRFHAZT ©0oZ HeTHIT.

ROBFRTON R THTTT FJTToN BRTITITTRY, .61 ROTH
Z3 DR, d.&.-1 00T J.&.-4 3 moRENTR), MHTSERORTLHZT.
QNP IR, BN VHTBONY 8.8 F.~2 TR QDT BRI, IQAT,

&



32)

No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
18

BAP.-2 }[ID IR, ©IDY 1) TPOODTR, WRBe IS
[RAW, 2) DOTHPOD), A dBPF JNF[e VYT, INA, DOTI),
chdbmodeent  BRAZAOBDBB, 3) WDRDOE EWFIHS  RFVFO
NBY WSyt @ BeedoR), IBHID), 9T GAP.-2 WD
acsoézswg m’duoazsmcl TBoen wcimamo:baiq=l QeRTTT, 4) aS'c;%odoaod
XY DB DVIBY 3 3P I B[O TRODTI), TOIOTETR X3,
[HF0T WSOWOT BB/, WOBRAT WPRVBT, 5)  WOTTNOOS
MORBRYHR FBF Jo0. 1 39 Bedex® FeRy' sz, ©TT ANCDVWEISTE
25 ORI, FRAT, WO WO, 3eTONTLH  FIwow BRR,
o8 GRP.-2 BB 2015-163 WO TTTINOD), &RKDHTS, 5)
.8, TdReohYE wyutoRnvw, 1 InFTIIR ReRTe, Xad
BRAEWIES 908 DR, TR BOBI, TBDELEORTT, 7) LW
R DeXNIW,  ToTWe, TodHIT @03 VYW, BB BT,
wdm'&@oadaagd, 8) wWOdy ®E =B TOdT TONBBIONR W0LTIT
ONVALTNN BRI, BNFTZOR HOWBODY, WRRTE ToNRL 9) 2O
WU’ ToWE DooBN 300/- Tw. ©023T 59@5534 wdacbagé 03
DROVTS. .-l BW Fw3o To. 1, .&.~2 T30 0. 2, .3,
2.2k, BOY TOWOHT, BIWWRTT A[OR BB BROZ TS, J.&.—4
DEWERTLH FGAT BILBTRD), MHS2ER0RTHZTVT.

DOBTORTOND 8% TPTOB TSN IAPTOREHT  Hee 8.
8TeR0, TROeA YOITRCTIOR, ©.382Y~2 DO Ao WPRBAT), AR
3, B/, NWOBODY  JIBowo® 2015008 @FowoT 2018 ITI3A
WIWFYPTTT  Seezoodng 3e¥edoDnd YOTRREFTTON LEROVO N

g



33)

No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
19

DVFLRTON, OF008 29-05-2018 Tow B3 FOFOWOW BRUWEITZ
DT TROS W, TR [PR, ITOODZ), IQIN  BUSBATT/OS,
WOTORDOEE 1T, g3eed Ve, BWWOTT W) B.3.3°.2 BT DI
I MRS BRI AIRI), WOSeOI [RB, d.p.5 T0F SOOI,
ROATHTT.

BOODHROD, BRADTTD 3R, STBEIODY  WODROW TR
RBogwmE WD WBoTH [@OR BIB  JeEANTR, sWHe BGte I
RPRTR),  WPRERWTT  ©OZ  STLOATOTT. 8 STOBINER
ROWOFTUOZ DOVII ST VBD o&bezﬁé 2015-16 Se =OIY FReoR
TRTONG  TLODR), TR BRATY, VDD J.L.6 @03 THTSICUNT,
ROLOBFTE, NS, J.&.6(D) DO RN, B WODBODI),
BOBeOLTOR, HOBWTS B TORHF, WHICH 03¢ BRI DRRF oY, FSerw
odpexd 2015-16 ©03 TR A, B8 FoRONOONR  24,165/- THR.NAD
Def To. 416966 O. 20-11-2015 Bod Q. 30-01-2016 ToW e
THBSROONG @03 BORTIW. B W}, IVLoDTOND ey, WTHODY
(R.&.5) & J0. 4 TY ZFBOOHTOR TIW BRI FWLO FTIONGFI
OBRTNGY, ABO VNRIRY, FITERLROHI), AT FOOHHIND
3BRORWTS. 3O IDODTITR TIT  BeLRCHI, w0IIRNAT
S038 Y/MeR BST BRAR LYRRAT  SetdN wd%meﬁcgpdcs,
VPN, TR SPRZROBD WV, QENFAVRTD  BORWTIIT.
538 ATO  POORDPINYR  DINED, FYERYLL XTFD RPOZBI,
RRDPOY @03 FoBWONHIW @03 BewtoeT. B3 JRAYS0D w7}
VB ROSR WINP), ROATR, A&7 ©0Z MHISFCINTY, WRNTI,

é.



34)

No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
20

SRR,  OPND  BIE  deER ache, DI 9IS w03
BOBWORTZT.

BRP.-2 BB B.BLR ~2 NOW T3 DROTY, [oBWTE 30w T
JRT TST ERY Wi D.R-5 Bo3 kD B "o, 1 dow 30 T[T
TDENTT), TR TRIDTT.  ©E0Y BIT BeR AW
VRN ToNR  IVPFEOBE  J0BTT 5 LPOIR BINTI,
TORWIRADTT. ARNYD, [osedFDN, BT B3R DFATHT)TH
BORWITT.  T0ZF ATOODT WPOHOBTW, SV ToORR  TOBWOWE,
BOToND VR %oad.@%/dsd im;ﬁ TR0 TRFRPOB Wi} TTH
[RIH. wde TIT BeWR e I  wif VYD,  TOWD
WRRTTT. B FTOWROOD W WFTT dwee® B. 31-10-2015 do
14-11-2015 THOR TomD BRI ANIB. 35 FOTMOOD W} ©omoLn
TEF, TP BETR), TR TRADTVT.  BOORBOW, IVTHFTONEh
TORETTD FVOPRY BIT B |TBe, I UG, Wi, ©.R.P.~2 TR,
QFOATON, BB D.&.8 ToF SeceieRd 33 ©o3 BeYTHZTVT,
VTR, T0deAITON, B.AF.-2 [BD 0.29-06-2018 T H[0FeTS
[RON TREd ToONE NRY, dBe IIT BRLION, BBRJRRVAT
SORWONTY, Jecwen” |E 3 OINYY BT BRIODY, DT o
TRRERYLY SR A3, 3BI0TT, BITWERR A0
TPRZRORBVITE wFwe [YBE ©03 SPATRYDY.  A.B.5 To3 TIX
3R AVF  SRAZROBTOZT TORWORT, T03T DT,
POORPIND  STZYRRPATFHTH BORWONHZE.  ©7dos, I,



35)

36)

No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
21

VPTVONTY T3 POORFACN BIT  BRFIODI), DFATE, aba")oﬁoz&&
5@5&@0@&@8 ©03 TOBIPTIONY  OWIIY &,ea&rae%e» WRROY.

©ie 0ed BOTT (F0BWTHEHP DI TCROBF) VRO FOWOFTEI0F
%eééﬁ Peed e, oot WINYI, IROTY, ORI, mudaw@,%cs%,
oS WIRY W DINGD  FoRWDBW. WP, A9 Tod
MHHNEFOONT @03 ROTS. wB003, B W wBL.  ©B[OR
DPORTEN, BRD  IPTFRD  HRRIPOBES  wf ALl Cod
Sectl e, RIS @03 FePHOTT.  IVLPTONT WD TseT
A5 TO3 VRTH AV DOBRTIT ATIONFIT  ORDOITRONY
TST/BDOBRRODT,  FOORDPAND  IBeoRT), 03T I FFODT
8030 RRE, WwBcdeeN, 038 D¢ MYr ITO DO/ITTIRLARYR
OPBRAT dedNH W, TRENT 00T, DINT, DTABRIEROB o
BRBL  BOPTN  AWFABRORTIHTD BORWOOWIE.  WB3 RWID
POODFIR  DINGRY,  BLBRYLD ‘?o’%?Fb RTODFS  DeRTDR)TD
FORWWODDFDY ©O03 IR, [OOODY TBePWITT.  STOOT, T8,
OPTVONTY B POODHIOW TIB  BRLRODD, RENFARTIE, WP,
BE3BRORWTVT ©OZ WOBTORTONY OBV, LAZAFLD WIPHOY.

BORDIOW, VRDeX QUoBR FedT  mRodRY, 5-6 IR 003
BRRERLIVTT OIS STITSR  ROWOFTLOE  SVTOPTON :o;eég
g3ee3 JeR TOdeOATR NRANGY BROHT YUOBR XedT WD,
OB WATON BOTE SR ALY o35o)T3e TONSREND
BRVSHROQBOT JeYTHTT. LB 1 AW IR, T ATOSY
RB0 BRex” TR RIWHZOR TR 2IRONT, 3eSoD[OR WL

'8



37)

38)

No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
22

WRRW W} PDONSNTR), ToBD  BOREETO A0 BeVTon,
BRRDIES WO TP, YTT BRHETDL  [RRR :dowoqswé,goé
C3PRTE TODRENTT), TonD JRADRIOY.

BROWROT, 33), ROFONY BRTIWOTD OB MODTY  Wow
BREBOTRN  OWFT TOTBF B OF.Lod.  JERTOT]VT OB i
cdpe  TODREND  BALo  FePodY  TOBWD  WORRAYB|OD
BePYTOTVT,

WOOTDJOD, IR, FIONY TR0 Mo  TOWIoNE  FROHY
VDT WABITNT IWBY 7-8 mIVRA Fwood JNFIOTTR R,
2017-18 3Q ATOLFIVI), TWOBRTY WPRTTYT 03 SBREQATY, B3
W BRDECOR e |RB WTB  BRRWOR T QRF TN
QOTTJWONR  WOBWPT  JRRIWTTE  HOT  BePTPHOY. TOUPOOD
BRI WRRT Wi BeYNRJINY. B W XD B, =|BRODY
LARVTNT MOFNT  PEOIGEINST :gasw 308 ©POIPT 03RERICIRODY
iaasae)odomﬂma QNFRBRLT, ITI0BT RIPD 11 &I POILIND
B0 FeROOINYR OFBRIT ﬁéw‘mfo, AT A0 TOIOND
BOTINGOOT, Tore ITO MRy wOBOD HeS ARTFETONT 00T Ve
moRnYR,  BeSHY  BD  oPned wgn B S RE,
VIBRATOOT, PN TN OOT, XTI efaasaoodam*m& AT
DINGIYN JOVSFR BROBDFHT TOR WORTVIW. Yo3Z AP 1
RS POODLPINOR  IFTNOT  IRT CN AR A @asaoo:bﬁeém&
QINFABRNRTOZ, TP TR FReWF[Eon Toweond u.B.L. TB|P
Seeeden” JeRTITYT ©OZ IS AIH.

'8



39)

40)

41)

No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
23

WNOTTOW, Q.WeY~2 AV IR, WIODY BRTTTZ WONRNOES
Mossd WO  TRRONY  WIH  WIHVWTTY, WOITY NI
Be30m0RY RN FDINGD, sYBe ARTR B, WINTI, 330
TRDHONG 09 DINTD, WD POODFING  Poesloendsy, e,
B.R.P.-2 ABH IR, ©PTOE WIROHY RRRFR, VeRTTVT D02
©0ReHE FOWORTEOZ B[R B, IVOODY B.AP.-2 [ID 3,
ClaL.Dlela B ATOMJ) DPNFTY, ARV BORDWOLDPAY  DOTH
De9TTYC. B3 wif D.2.12 TOZ wDLRENRT, MOTHBAZRORTITT.  &XY
SROTOB  TFS A2 TY FoFpom  PooPANeR o
WOTWRTNGTR AT BOWOFTWHT 0038 2 SNBIPodee  dYPe
©0Z B YWPOYBOTD OWOG 2 Y BerdH ANIB. €T3,
DOBTORONGD B ORCHT W, INORONY  MICP,
BRBADYOY. QW I ToDRINY Wy SRRl DD ©.3.3°.-2
BT Totde FeOSY FeDPRY.  wYBe 3LPTONW IR, FTODY
3 NS TePB Tont B8 1} BBRETR) TOWETONTYDYBOWD BePTLZVT.
TOOTHTOW,  IVPTOND B,  IVAODY DB MO
TOONS WRACDY TOLY W& D) WOSY TonAENY Trrw IO
OBRTRT  WINT, WRPY, JINFT  =IOR  BowWE  [RAVPYI
BABOHY BORLODDPNY DO 2ePTTT.

BAVPTOOND BNONTWOTD LTV TR TOLTONS BIRTWTHE,
ModT WJ o0, Beo ﬁoﬁéscmofow; S=ont 2010-11 S¢ HOVY xS
B8 dReBIONY  WORHATIE  DIN  FOWORATWOZ PRI
RBoPZBeIBRYEe ABTR AB D008 24-11-2012 3o XFO

&



No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
24

POODFHIODT, 233 FoeHPNCH IFOD T FET WO YR,
Prcedne 3R D008 05-12-2012 TOW STLLLB.DE. VDRI
POODREN 003K 14,500/— SN, IMFRRH RPRD, S IADODTY
RBO MREd TWOWONS0NY 8¢ X', FOTOX dNTWHT FoOF WS O33N
BBF, ARFHRADET, PUODFNINRE BIToIE WIH I TWOF T
POODRED 003N T TMRFDHOIPNDVIE ©WOZ HeYTpTT8. 83 AT
B8RPl FBH I, BBl Q0W T DROF, d.R1 I
D.R.2 ASAG, ™MHDS2EHORTLTT. S.2.P.-1 JRTD D B8
NRODT wzﬁ\ ,geég g3et3 JeB, DOTBWO® BORT), VT, V.RB.~2 FOW
R ETONT. D.B2 B, Tddedamen, WO PoeRFAR  2010-11Fe
IS WES  [RE  cleemSoda Mo TWOWVONEONOT WA
FOADFRCIRN 0%y, 3PN, FZO FOOPHIR OT0T  24-11-2012
SomD BAS TOIRT WS B 14,500/~ SR.NATIH, ©BT 003N e
BPRT, T0IT TOIT RPNH DI JWFIWe  YDPTOOT,  Ted
TORSOTPNDVPYRY.  STO0W, OSRFBe Teo  DNBVOSRENTNR DY
03 IR YNTW.  BVWOPTONIR (2.8 ~2) Toese IR &3
m’osaa; RowopTLoZ A.&.13 8o ODRENTTY, TOHRNIJRITY, B8 &
BRLVQTOONLN FePSN OTH 3, Towe RWOIY “od I, VCOONY
WBI oo [B|D B3 POODPEN ILTROD Tod: zg;;cs@ Fctdne
BRABRORTYT OB HePT), 83¢T PUOILNOD IETOIT W} Tone ¢
BYTROD  0IPTT) RDIW 0T W DD BePFODI,
BARIROBDYHOY BB BBO IYTODT  BBRODODR, BB IR
BRRIDYDY. ToD 235403535& Q=T é@@@OﬁD@Q TERZRORDHOY.

€



42)

No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
25

8 WORONY d. .13 20 HSRERORT), ©BBY W 48 g
TDGONW, TR 30T, OB, Jeed IO RTO POFIA
TO3RT NI R[ed  14,500/- SR.NATR, ©TY apiel g 003N &I
BNV 20T IR [IW H0BT X0,  wile ded A.L.3 BY Tows
61 TY DI IWRT ODIDE TFF YDIB  Q0TT  RO” QO
WHBROBHTT.  BHOOT, 3, VYIPODTY WI00mZ, TW TIORW/,
BRZTOIERORT), OTY, ROWOPBWOZ =[P, Hfo WENBOITPAHTH
TOBWIZW. d.&l3 TY V.X.OF. IR WIR, 3R0T), ©TTY
TROS® TS, TOBWWMZR. Bl BRI B, Tewde BeOSY
2010-118¢ ISP WO WI Do ARWOR WARW [V odeeRBoHBODY
DI DORRTINGD), WID Toode Toswde 23eBoNW/S TwOST SNV
RO, abepo/ WRRIDVTYE ©WO0Z ST, ANIE W08 L.YBROBTTT.
&B0, 83 DROPE  WowoPTEI0S,  O3PF)Te TRDENTR, T
ROAVPYOYHOTD BevTY. ST JWO DI0D JBeSI Tozdea” MOY
TIS g, 16-02-2012 Towd  BeeoBedoIPAHNIE @03
w&BRORTTT.  $TO0T, Y, VPTWODBY B ARODIIG, I
BOOBTORTONWD T&ITB BRADRDY.

WOOTHOW, QB 1 B[R BABFP.-2 VD w0 WL FTEF
WRRW 300/- Te. I0F TETI), BBONT]S @03 Jevwy, | Wi,
JeBeorite Aesoodng Fuledn CRTR, AQRATOETD ORWTE FOFOIN
g 0@ oloyne BROD, IOADIOY ©08  TeYwHTB. wYe,
BRATTITD B.8..~2 R WOORNIR), A, TRADPYOY Tone Wed

2 I
QETNIR), ToPAY dWH Wi, DJOWTR TRDURENT, BetdtdSeTe

S



43)

No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
26

ebab@)dﬁ, SO mcaacl #)Qms% o3RF)T3e mmmaﬁm h’egf%da@ag
YO TeYHTYT. SHOOW, TWRTTVLH BROSY eI 03T e
SBReTAG W HODRENTR), ZQALZHDY. TGO0T, 83, WPTWOHTIY
DOBTRFON BReTRBRCTHODY 2P STRTINBI,
RTODTRROP Y.

8 eQOR® FoTrarisd W) WBFOWOTN, &.7.7P-1 DB &.3.3°.-2
(oo eSS SIS beplallunia TOREINGR), NPT TWPFTH)
WETDTBRRY  APOTNNIT OB Jrorodg  wom ©03-1 3,
SRoegsmn w30ATHes.

©03B-2: 8 sHEVOW BTPNY™N, B $YFOEOZ VesrowIRAS.

NEIETOD

©.3.3°80 (1) 8¢ ax°.3080F, T3 &HODS TOWOOWS
eﬁz;)w@c?p VPTO, 2WTBEM0E MR JOWONES, 280T0RES
PORW,  WIWRMTT  BY, TO  FODFRSF, o
TEACIBY, MO TOwWeNS, SFT O, BB FYTT
BE DR (2) d 9T HWF,  TowOONS S AL
ORTO, LNTBWMHON MR BOWONS, 80TVTE TR,
HRIRES By AT0 NG, STORTE SBeTRYR,
BILNTODTRIEN SRTW/PTOT) DPOWNDBE DO

NEFONIONTS.

©.3.5°-1 033 DB OFOs: 30-06-2031 SAHIS.
©.30.-2 OF3 DY O00s: 31-07-2039 SAHIS.

&



No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14
27

B [OOOD, B|PF, WWISRETHOING TWOR W0
odeetiod FYRTOS FeIeon $WedRSONT.

(RoBe® TotpoeRy® FIoed)
TT VWOFPTD WTHNEL-14,
Boore38” SRes03NE,

L30NKAR:.



No. UPLOK-2/DE/181/2020 & 71/2021/ARE-14

Particulars

Deposition File

(List of Witnesses examined on behalf of Disciplinary

Authority)

PW-1

Sri. Venkataramanappa, S/o Masi Thinnayyappa
(original)

PW-2

Sri. H.J.Thippeswamy, S/o Jayadevappa (original)

List of Documents Marked on Behalf of Disciplinary

Authority Ex.P.1 to Ex.P.15

Ex.P.1 |Form No.1 (Complaint) with signature (original)

& 1(a)

Ex.P.2 | Form No. II (Complainant’s Affidavit) with

& 2(a) | signature (Original)

Ex.P.3 | Complaint submitted to CEO, ZP, Chikkaballapur

& 3(a) | with signature (Original)

Ex.P.4 | Complaint submitted to Lokayukta Institution

& 4(a) | with signature (Original)

Ex.P.5 |Report dated 27-08-2018 of SP, KLA,

& 5(a) Chikkaballapur with signature (Original)

Ex.P.6 |Expenditure on Material Under MGNREGA

& 6(a) during Financial Year 2015-2016 (Xerox)

Ex.P.7 | Photographs 2 (Original)

Ex.P.8 | Notice dated 29-06-2018 of PDO, Burudagunte
GP, Chintamani Taluk, Chikkaballapur Dist
(Attested copy)

Ex.P.9 | Photographs 2 (original)
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Ex.P.10

Notice dated 29-06-2018 of PDO, Burudagunte
GP, Chintamani Taluk, Chikkaballapur Dist
(Attested copy)

Ex.P.11

Letter dated 25-07-2018 of PDO, Burudagunte
GP, Chintamani Taluk (Attested Eopy)

Ex.P.12

Beneficiary Status/GPS and documents (Page No.
124 to 164 and 166 to 183 (Xerox), Page No. 165
Attested copy

Ex.P.13

File pertaining to Chinnaramakka W/o
Venkatarayappa, Chikkakurubarahalli and
documents (Xerox)

Ex.P.14

Beneficiary Status in respect of Chikkaramakka
(Xerox)

Ex.P.15

Front page Pass Book of Chinnaramakka of State
Bank of Mysore and statement of pass book
(Xerox)

Witness examined on behalf of the DGO, Documents

marked on behalf of the DGO

DW-1

Sri. S. Shankarappa, S/o Late Gopalappa
(Original)

DW-2

Sri. S.V. Srinatha, S/o M.Venkatachalapathi
(original)

Documents marked on behalf of the DGO
Ex.D.1 to Ex.D.5

Ex.D.1

Certificate issued by PDO, Burudagunte GP,
Chintamani Taluk, Chikkaballapur Dist. dated
17-10-2022 (Certified copy)

Ex.D.2

Mahazar and documents (Attested copy)
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Ex.D.3 Certificate issued by PDO, Burudagunte GP,
Chintamani Taluk, Chikkaballapur Dist. And
documents (Certified copy)

Ex.D.4 Filespertaining to Nagamma, W/o Chandrappa
and documents (Attested copy)

Ex.D.5 File pertaining to Venkatapathi, S/o Ramappa

and documents (Attested copy)

ﬁ«f% JV23”
(SUDESH RAJARAM PARADESHI)
Additional Registrar of Enquiries-14,
Karnataka Lokayukta, Bengaluru.



